
I  had  placed before P arliam ent, 
nam ely, th e  garden-house plan. T hat 
is w hat I said and  I could no t have 
said th a t G overnm ent h ad  spen t 
nothing on ru ra l w elfare.
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I took the  one less travelled  by,
A nd th a t has m ade all th e  diffe

rence.***

The road  we have chosen is true  de
mocracy.

Shri U. C. Patnaik (G hum sur): A 
very  im portan t poin t ra ised  by me 
has not been replied, nam ely, th a t 
th e re  is no provision a t all in the 
Budget fo r civil defence m easures. 
T h is is an  im portan t poin t and, p a r
ticu larly  so in  view of th e  presen t 
tension in regard  to foreign aid to 
P ak istan  and  foreign pockets in India.

Shri C. D. D eshm nkh: I m ay point 
ou t th a t th e  hon. M em ber w as no t 
p resen t w hen I spoke yesterday  
evening and said explicitly th a t w hen 
Defence M inistry and Home M inis

try  affairs are discussed this m atter 
w ill be dealt w ith.

S hri U. C. P atnaik : I w anted  a
rep ly  by the  F inance M in ister-----

Mr. Speaker; O rder, order. The 
Defence M inister. I think, is the best 
person to reply to i t

REPORTING OF SPEECHES IN 
PRESS

Shri Tandon (A llahabad Distt.— 
W est): Mr, Speaker, Sir, before you 
begin the  business o f . the  day, I 
crave your indulgence to d raw  your 
atten tion  to the  report, in one of 
th e  im portant new spapers of Delil^ 
of the  speech w hich I delivered in 
P arliam en t yesterday. T here are  
tw o serious erro rs to which, I feel, 
I  should draw  your attention.

The repo rt a ttribu tes to m e the  
following sentence:

“Not a single pie out of the  
hundreds of crores of rupees 
spent so fa r had been devoted 
to village w elfare.”

Obviously this would be an untrue 
statem ent; I  did not m ake it  and 
could not have m ade it. W hat I  
said was th a t not one village lhad 
been constructed on the plan w hich

Tlie BUnister of Finance (Shri
C. D. D etim m kh): On his observetions 
about the  village beautifu l, I  d id  
intend to draw  th e  poin ted  atten tion  
of the  Com m unity P ro jects A d m i^ -  
tra tio n  in reg ard  to th a t suggestion.

S h ri Tandon: The second e rro r  h ere  
is this. The rep o rt refe rs to m e as 
having—

“suggested the  appointm ent 
of an  independent commission, 
w ith  w hich the  Education M in
ister w ould have noth ing to do, 
to give H indi its p roper place 
w ith in  the  n ex t 11 years or, in 
the  alternative, a  change in  the  
E ducation M inistry so th a t it  
would have a  m an who would 
fight resolutely for the cause of 
Hindi.”

My first suggestion h ^  been corrrot- 
ly reported, namely, the appoint
m ent of a commission. The a lter
native suggestion, as reported  here, 
is incorrect. I did not suggest a 
change in the  p resen t Education 
M inistry. W hat I  said w as th a t if a 
commission was no t likely to be ap 
pointed especially for Hindi, a p e r
m anent commission, then  in th a t 
case there should be a special M in
istry  set up for the purpose of look
ing after the cause of H indi during  
these nex t eleven years. T hat is 
w hat I said. This p a r t w hich re 
lates to th e  Education M inistry has 
been correctly reported  in the H indi 
paper Hindustan.

This is all. Sir. tha t I  wish to say.

3 P.M.
Mr. Speaker: I think the points 

which the hon. Member has raised re
quire some consideration about the 
method and procedure of raising this 
kind of points. I w anted to  know as 
to w hat he had to say. I t  seems his 
intention was only to point out mis- 
reporting in the Press.
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[Mr. ^ a k e r ]
Now, I do not think, reaUy speak

ing, th a t should have been Talsed in  
th is House. T here a re  papers and 
papers and re^>orters and reporters 
and one cannot guarantee th a t all 
papers should repo rt correctly or ade
quately. 1 wao ju s t thuikiiig as to 
w hether ft was a question ol privi
lege th a t th e  hen. M ember was try ing  
to  raise, bu t there  seems to be noth
ing of the kind. In  fu ture, when
ever any such th ing  occurs, I th ink  
th e  best course will be to  invite m y 
attention  to th e  point m m y cham ber, 
so th a t I  could also have the  ad
vantage of seeing the  proceedings as 
reported  and verif>' as to  w hether a 
particu lar statem ent m ade by the 
hon. Member is correct—though it 
m ay be correct according to his 

m em ory—and if it  is correct we m ight 
see as to w hat could be done w ith  
reference to the  particu lar paper which 
m isreports. Of course, o rd inary  mis- 
reporting  will not be taken  very 
serious notice of, or any notice of at 
all for the m atter of tha t. B ut in 
case th ere  is anything deliberately 
done, anything very  grossly done 
th e  rem edy will be elsewhere and 
no t by  an explanation in the  House.

I am m erely sta ting  this, because 
th e  iion. M ember’s procedure m ay not 
be  quoted as a precedent to me and 
every  day  we m ay be having, in  the 
House, some M ember or the other 
getting up and com plaining about 

m isreporting of his speeches.

DEMANDS* FOR GRANTS

Mr. Speaker. The House will now 
tak e  up discussion of the Demands 
fo r G rants Nos. 22, 23, 24 and 25, 
re lating  to the M irastry of External 
Affairs. The Time -Table showing the 
dates on which th e  Demands in  res
pect of the various M inistries will be 
taken up has already been circulated. 
Today, the House w ill deal w ith the  
E xternal Affairs M inistry. Regarding 
the  time-limit for speeches, th e  usual

practice has been to  fix a tim e lim it 
of 15 m inutes for all M em bers include 
ing Movers of cut m otions and 20 
m inutes, if necessary, for Leaders of 
Groups, subject to  th a t tim e being cut 
out in  th e  whole tim e allotted to th a t 
Group. The tim e taken, as usual, by 
the  M inisters in  the  reply in  the end 
w ill be excluded .

I  have h « e  a num ber of cu t motions 
to  Itiese various Demands. I would 
urge upon hon. M embers and le a d e rs  
of Groups to hand over the num bers 
of those cu t m otions which they  se
lect, to the  Secretary  in 15 m inutes. 
I w ill t re a t them  as moved, if those 
hon. M em bers in whose nam es those 
cu t m otions stand, are  present in the 
House and  the motions are  otherwise 
in  order.

I have, up to now. received a lis t of 
selected cu t m otions as im der:

Demand No. 2 2  

Commimist Group 
Praja-Socialist Group

Demand No. 23

561
314

Conmiunist Group 97, 564, 566, 570,
580:

Praja-Socialist Group 93, (14.
N ational Democratic Group 90, 572.

581.
Demand No, 24,

Com m unist Group ... 108
Praja-Socialist G roup ... 106

8 bri F rank  AntlioBy (Nominated— 
Anglo-Indians): M ay I  request th a t  
cu t m otion No. 323 m ay be included 
in  th a t list?

Mr. Speaker: He can hand it over 
to  th e  Secretary. T hat will save time.

I  shall now place before the House 
all the Demands together.

D em and No. 22—T ribal  A reas

Mr. Speaker; Motion is:
**That a sum  no t exceeding

Bs. 4.00.54,000 be granted to  th e

♦Moved with the previous sanction of the  President.




